
CHAITRA 16. 1906 (SdKA) ONI .4n8w_'. 30 

~"iI1I'i.. m q;warTf'{l1'T-~rmr 1li1 
'0 

~ .r.r ~ t I ~ ~ qt q;ft .lit 
t, irf~. 'fA (~'I1t=ft) 'til?: I6l ir \in~ 
t I '(gMt( qt 9i iIiT iO 1Iil1i 'l" ~IIT 'IT, 

fQit ,1Iil' ~UT ffNT t, i!I'( IliTIf fll'1l ,~ 
(fIJi pr t IT"= anit IfQl ~ iffiiTT t I 
q qT 1WIr1"{ II"'" t-.uf'ltt it \if1ifi(T 

:;naoT i f-.; ~U q'{ fifi(fifT qm ~;f gIlT 
t ~ fllia"T 1li11f anit am. t ? 

• ""0 ","0 "dW( '0'" : q ~U ~;m;r 
Q ~.f..-U6 ;{~ t, ~"t ~~ IliT \ilCl'TiI' 

qir 'l' ~;r i it , .. , ~ rll' ri'1f'IJI' iIiT 
Ifill{ Cfi(t alii gill t, flEa'll iIlifii ,aft'{ 
;q:t4(t P ifiroitT~j ant ~ I ~f.i{ iI) 
6lIiu1'... IJtrrr qi ", "l l~ Cfif(l lit 
qm Wftl & I st ~ .. ifi) .Te( it il(fifT 

~il 

Fisbermen MissiDI from South Coast 

+ .S79. SHRI N. DENNIS : 
SHRI S~TYASADHAN CHAK-
RABORTY : 

Will the Minister of EXTERNAL AFFAIRS 
be pleased to state : 

(a) whether cases of a number of fisherman 
on the South Coast of India missing have 
been occuring frequently in recent-months; 
and 

(b) if so, the details of the action 
taken thereon ? 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P.V. NARASIMHA 
RAO) : (a) and (b) A number of Indian 
fishermen have been apprebended in recent 
months by tbe Sri Lankan authorities for 
allegedly transgre~iDg Sri Lankan wa ters. 

As soon as informa tion about the 
apprehension of Indian fishing hoats by the 
Sri Lankan authorities is received our High 
Commission at Colombo immediately takes 
up with the former tile question of releaso 

of the boats alons with tbeir skippers and 
crew members. 

Out of a total number of 8 fishinl 
vessels apprehended till the end of March 
1984, the crew member of the two vessels 
'FJorida' RM 441· and 'Prjma"' 64J have 
already been released alons with their 
skippers and crew members. 

As of 30th March, 1984, 6 boats were 
detained by the Srj Lankan aUlhorities. The 
skippers of all 1he boats are on bail in 
Jatrna. The crew members of aU these 6 
boats, except RM 111. have already return 
to India. The crew members vfRM III 'are 
expected "to return to India shortly. The Sri 
Lankan authorities have also agreed to 
release two of the remaining 6 boats. 

Our HiAb Commission at Co]onlbo is 
actively pursuing these matters in order to 
expedite release of the remaining vessels 
along with their skippers. 

SHRI N. DENNIS: With regard to 
the informati(m furnh;hcd in the answer 
regarding the appn hension of Indian fishing 
vessels and crew members and the steps 
taken by our Government regarding their 
release, I would like 10 point out that ever 
since the agreement between Sri Lanka and 
In~ia regarding Kachativu some years ago. 
Sri Sankan Naval Guards in guise of 
patrolling operations penetrate into the 
Indian sea waters and loot Indian ftshermen 
of their fish and prawn catches. 

May I know from the Hon. Minister 
whether the Government would take early 
steps for bringing about an agreement 
the two Government to enable a free and 
peaceful fishing by fishermen of both 
countries in the narrow sea waters dividing 
India and Sri Lanka to maintain peace and 
tranquility in that area and also 10 brjog 
about a permanent settlement on this 
issue? 

SHRI P.V. NARASIMHA RAO: The 
terms of the 1974 agreement are there for 
anyone to see. They need to be impie-
mented strictly. 

Wha t is happening is lha t our fishermen 
seem to be strayios in~o waters which are 
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claimed by Sri La:lka and it is there that 
they arc apprehended. 

Similarly. some Sri Lankan fishermen 
also are straying into our waters and there· 
have been cases where we have apprehended 
them. 

This is more a matter of not knowing 
&0 well the boundary in the vast expanse of 
the sea. We have been trying to sec ·if some 
visible buoys etc. can be made to float 
round about the boundary line. But, I am 
told, that it is very· expensive. 

Meanwhile. we arc also strengthening 
our coast guard so that proper warnings 
can be giv~n in time. 

These arc ~ome of the measures that 
are being contcml1Jatcd. 

nut I have not come across so far any 
case where Sri Lanka authorities have 
cros~ed into Indian waters and apprehended 
our fishermen. 

It has been mOI'l~ a ca~c of stl'uying into 
each other's wa ters. 

So this question which h:ls been raised 
by the hon. ~'kmhers is of a differ~nt' 

kind. 

We have not come a\.:fUSS any cuncrete 
instance whc;:rl! H has bc(~n alft·gcd that Sri 
Lanka nutburilil:s hilV\! delibcr:ttl'ly cro~sed 
into our waters and apprch('ndcd our fisher-
men or have olhcrwisc hamssl'd them. 

SHItI N. DENNIS: There :\ .. ~ frequent 
reports in pn,'ss re~anlin!~ this :'ISJ'\"Ct and 
rClneSl'ntations have al:io bt.·cn nUlde tu 
Government rcgilrdillg thi~ muUer. 

Another p~)int which I would like to 
make is that in violalion of int('rmltionaJ 
law and principles in the usage of sea 
waters, foreign fishing vc~st.'ls and other 
vessels intrude and inkrfere in our sea 
waters and carryon fishing operations. 
There are frequent occurrences of snatching 
away of fishing n('t~ and other utencHs lind 
there are :ll~.o rerorts or It'sS of Ji rc~ of 
fishermen. The:" stn.~nglh of our coast guards 
is not ud~quatc to cover the cXlcnsih: 

territorial waters and the equipment is alIa 
not adequate. May I know Irom tbe hOD. 
Minister, in the interest of national 
security and also to protect our fishermen, 
whether the Government would implement 
the proposed massive plan to modernise·· 
coast guards and take other e1fectivo steps· 
to protect the life and properties of 
fishermen? 

SHRI P.V. NARASIMHA RAO: I 
have just submitted that we understand tbat 
a piau for strengthening the coast guard is 
under consideration. and it will be imple-
mented. I do not know how massive it will 
be because at the moment it happens to be 
inadequate. and given the long coastline 
that Yndia has, if it has to be massive, I 
think it will have to be manifold and I am 
not sure whether it is going to be possible 
within one Five-Year PJan. But I am sure 
that the intention of the Government is to 
progressively strengthen the coast guard. 
Meanwhile, whatever incidents occur. of 
the kind referred to in the question, we 
will hilve to deal with them on a case-to-
case basis. I r the hon. Member has any 
cases where he thinks that certain trans-
gressions have taken place, he nlay kindly 
bring them to Illy notice and I will certainly 
take llelion. 

SHRI SATYASADHAN CHAKRA-
BORTY : All these cases were reported and 
( am glad that the han. Minister has taken 
prompt action in taking up IhC'~c cases. 
parth.:ularly in the C:ISC of Primu, Krishna 
and Chutfco-·all these were uf\prehended 
and the Government of India actually took 
UfJ all these cases. But T would like to know 
whether it is a question of exploiting the 
fishes in the economic zone. You kno'w. 
there is a dispute in the international Jaw 
regarding the extent. I want to know 

. whether you have got any firm agreement 
with the Sri Lankan Government as to 
the extent of the economic zone. This is 
number one. Secondly, it is possible that in 
many cases these fishermen may not be 
responsible; becuase of bad weather 
condilon!l. they stray. It is seen that, when 
they are apprehended, for two or three 
months they have to stay there. their 
fnmilies suffer and all that. You must 
maint.ain the best of relations with our 
neighbours. Sri Lankn. Is the Government 
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tblotinl of imparting training to our 
8sbermen as to the rules of international 
law aD that. if tbey are well trained. they 
will not tranSBress and put them into 
dUlicuh conditions? 

SHRI P.V. NARASIMHA RAO : To the 
extent tbis can be done. it is already being 
done. But the point Is. it is an econ,omic 
problem; it is not so much a problem 
of knowing or not knowing the international 
law. They have been in the habit of going 
rllbt upto Katcbatheevu. In 1974 this 
8sreemeDt came and then they were told 
tbat tbey could not go and fish there. It is 
diBicult to make 'them understand that 
because of an agreement. bence forward 
tboy would Dot be allowed to go. They 
know it. But there are some stray cases of 
their loinl to the other side and being 
apprehended. On the whole, they are 
observinB it. Only when they are not able 
to observe it for any reason. including 
reasons of weather, this is being done, 
tben apprehensions are taking place. After 
aU, it is only eight vessels, out of which 
lour have been reJeased now; only four are 
remainiD. with them. It is not a very large 
number considering that for such a long 
time this bas been going on. So, at any 
liven time there will be four or five or six 
like tbat with tbem. These would have to 
be taken up necessarily on a case to case 
baais. 

SHRI SATYASADHAN ,CHAKRA-
BORTY: What is the extent of our 
ecoDomic zone? 

SHRI P.V. NARASIMHA RAO : That 
bas been decided. 

SHRI K. MAYATHBVAR: What is 
the territorial water limit according to 
iDternational law between that country and 
oW' country" 

SHRI P.V. NARASIMHA RAO: All 
tbat baa beOD settled. The poiot is tbat 
there are lome areas which are closer to Sri 
Lanka but raU within our jurisdiction. 
kacbalhivu has DOW fanen into their 
Jurisdiction .. ,So we bave to know whero our 
area il and if these, boats cannot go to 
that area, we will have to think of enabling 
our C)"D fishermen to have trawlels and so 

on so tbat they could do some deep-sea 
6shin. in our area which is a little diatant 
from our coast. SOt as a result of tbo ncw 
situation, certain new steps will bBve to 
be take~ and these steps are belDS contem-
plated. . 

SHRI A.T. PATIL : The Jaw ortbe sea 
has receatJy been promulgated and I tbink 
Sri Lanka is "Iso a party to that law. 
There the contours of the economic ZODe 
and the rights of fishing have been wen 
defined. But may I know whether the 
Government would explore the pouibilit, 
of having a bilateral asreement between 
the two countries in view of the geographi-
cal situation so as to confer upon the 
fishermen of both the countries a mutual 
right to fish in the concerned waten 
between the two countries ? 

PROF. N.O. RANGA 
area. 

Overlappiq 

SHRI P.V. NARASIMHA RAO: 
Bilateral action in pursuance of the law of 
the sea has not started. Actually. tbo law 
of the sea is still in the finalisation stage. 
So when it is finalised and when inter-
nationaJJy it is accepted by all countries. 
they wiJl entet into bilateral relations. Tbat 
will be done only when it is finalised. 

J aDd' K Dot Shown as IDdIaa State ID We.t 
GermaaMaPl 

*580. SHRI B.V. DESAI: Will the 
Minister of EXTERNAL AFFAIR.S be 
pleased to state : 

(a) whether the West German maps 
ignoring Jammu & Kashmir as Indiaa Slate 
was reCt"ntly published; 

(b) whether aU the four maps in 
Annual R.eport of ths Federal Government 
separate the State from· India by an inter-
na tional boundary; 

, (c) whether they have drawn a broken 
line between the J &. K and Pakistao. 
occupied Kashmir; 

(d) if RO, the reaction of the Indian 
Government thereto; and 




